NATIONAL COMPANY LAW TRIBUNAL

BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 05.04.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon'ble Member(T) Dr. Ashok Kumar Mishra
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ORDER

[.A 12/17 listed today. Objections are filed. Heard both the sides. Posted
for orders dated 20/04/2017. Counsel for Applicant in [A 12/2017 requested time
to file the reply if any. He is informed to file the same within 3 days in the Registry.

Mr. A.V Nishanth, Advocate filed Vakalath contending the 1% Respondent
company vide Board Resolution dated 3™ April 2017, has appointed him to appear
on behalf of the 1*' Respondent Company in place of previous Counsel who filed
Vakalath for Respondent Company, when the company already engaged the
counsel, who has not been discharged, the question of another Advocate can file the
Vakalath basing on subsequent Resolution that has been passed by some of the
Board of Directors of the 1% Respondent Company. We have heard the Counsel
before receiving this fresh Vakalath filed by him apd also the learned Counsel who
has already filed the vakalath for the companykﬁé%n the earlier resolution passed
by the Board of the Respondent Company and posted for order whether to accept

the fresh Vakalath or to reject. Listed all the I.As and other matter on 20/04/2017.
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